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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 558/2025

IN THE MATTER OF:

Sunil Kumar Nigam & Ors. ...Applicant(s)
Versus

State of Haryana & Ors. ...Respondent(s)

COUNTER AFFIDAVIT ON_ BEHALF OF THE MINISTRY OF

ENVIRONMENT, FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH:

I, Dr. S. Prabhu, S/o. Shri. K. Subramani aged about 44 years,
presently working as Scientist ‘D’ in the Ministry of Environment, Forest &
Climate Change (MoEF&CC), Government of India having its Office at Indira

Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 do solemnly affirm and

declare as under:

1. That I, in my official capacity in the Ministry of Environment, Forest and
Climate Change, in the above mentioned matter, am conversant with the
facts and circumstances of the case on the basis of official records, and as

such'al.lthorized and competent to swear this affidavit.

HAxDIe It is'most respectfully submitted that the present Original Application has

&b&eﬂ, "fj__ﬁled stating violation of the Environmental Clearance dated
S/
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27.12.2012 by Respondent No. 8, the Project Proponent, in respect of the
project “Windchants Condominium” situated at Sector 112, Gurugram,
Haryana. The applicants have, inter alia, stated non-compliance with the
conditions of the said Environmental Clearance relating to maintenance of
the stipulated 30% green area, encroachment upon the notified green belt,
construction of over-ground HSD tanks, deviations from the approved
layout and building plans, reduction of the sanctioned green cover,
alteration of circulation roads and parking layout, and othcr environmental

and planning issues.

3. It is submitted that the answering respondent has issued Environmental
Impact Assessment (EIA) Notification number S.0. 1533 (E) dated 14th
September, 2006. which requires certain projects to obtain prior
Environmental Clearance (“EC”) before any construction work in case of
new projects or expansion and modernization of existing projects or
activities. The Schedule to the Notification details the categories or

Projects or Activities which require prior Environmental Clearance.

4. That, in exercise of the powers conferred upon the Central Government

under sub section (3) of section 3 of the Environment (Protection) Act,
( 1_§'86‘a1\1\d as per the procedures specified in the EIA Notification, 2006,
.' .Stat'é'-- Eg(p\e‘(t Appraisal Committee (SEACs) / State Environment Impact
: Zssesgn_en}: Authority (SEIAAs) have been constituted in different

TN ") /

g
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States/UTs to discharge the functions of the regulatory authorities for the

respective States/UTs.

5. That, it is respectfully submitted that the EIA Notification, 2006 as
amended covers 38 projects/activities in its Schedule which inter-alia
includes different types of infrastructure projects such as Airports, Ports,
Highways, and Building & Construction Projects etc. as specified and
classified in the schedule of the said notification. All such
projects/activities shall require prior Environmental Clearance from the
concerned regulatory authority, e.g., MoEF&CC in the Central
Government for matters falling under Category ‘A’ in the Schedule and thé
State Enviro@ent Impact Assessment Authority (SEIAA) at State level
for matters falling under Category ‘B’ in the said Schedule, before starting
any construction work. Broadly, the following categories
projects/activities are covered under the ambit of EIA Notification, 2006

as amended:

a. All new projects or activities listed in the Schedule to this
notification;

b. Expansion and modernization of existing projects or activities
listed in the Schedule to this notification with addition of capacity

"‘-\-‘ beyond the limits specified for the concerned sector, that is, projects

A3
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or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;

c. Any change in product - mix in an existing manufacturing unit
included in Schedule beyond the specified range.

6. That under the provisions of the EIA Notification, 2006 as amended,
Environment Clearance for Building and Construction Projects &
Township and Area Development Projects are covered under entry 8 (a) &
(b) of the Schedule to the EIA Notification, 2006. The entry 8(a) and 8(b)

of the Schedule of EIA Notification 2006 provides as follows;

“8(a): Building and Construction projects - >20000 sq. m and
<150000 sq. m of built-up area require EC.”

“8(b): Townships and Area Development projects - Covering an area
>50 ha. And or built up area >150000 sq. m- require EC.”

7. That the aforementioned entries under item 8(a) and 8(b) are qualified as
category ‘B’ projects under the EIA Notification, 2006 and requires
appraisal by the State Level Expert Appraisal Committees (SEACs) and
approved by the State Level Environment Impact Assessment Authorities

_(§§IAAS). Further, that as per the EIA Notification, 2006, in the absence

im'of;,aiﬂ’d\h‘ly constituted SEIAA or SEAC, a category ‘B’ project shall be
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Clearance for any building construction project is governed by the

aforesaid provisions, stated in paras above.

. That, the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental
Clearances (EC) issued by the said Authorities to projects or activities
within their jurisdiction and to issue directions to the said project
proponents for keeping such EC in abeyance or withdrawing them, if
required, for violations. A true copy of the notification S.0. 637 (E) dated

28.02.2014 are marked and annexed herein as Annexure- R11/1.

. It is further submitted that the Ministry has issued O.M. dated 29.03.2022
setting out those activities that can be undertaken by the Project Proponent
prior to the grant of Environmental Clearance subject to certain conditions

set out therein. These activities are:

i.  Fencing of the project site by boundary wall using civil construction,
barbed wire or precast/pfefabricated components;

ii. Construction of temporary sheds using pre-fabricated/modular
structure, for site office/guards and storing material and machinery;

] .ii.i,.-\\ Provision of temporary electricity and water supply for site

v
officer/guards only.
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A true copy of the OM dated 29.03.2022 is marked and annexed herein as

ANNEXURE- R11/2.

10.1t is respectfully submitted that the project in question, as described in the

Original Application, pertains to a building construction/township and area
development activity, which is covered under Item &(a) and 8(b) of the
Schedule to the Environmental Impact Assessment Notification, 2006.
Such projects are categorised as Category ‘B’ projects under the EIA

Notification, 2006.

11.1t is further submitted that appraisal and grant of Environmental Clearance

in respect of Category ‘B’ projects fall within the jurisdiction of the State
Level Expert Appraisal Committee (SEAC) and the State Environment
Impact Assessment Authority (SEIAA) concerned, in accordance with the
procedure prescribed under the EIA Notification, 2006, where a duly

constituted SEIAA exists.

12.1t is respectfully submitted that the State Environment Impact Assessment

——

f
o
/

Authority, Haryana, after due deliberation, granted the Environmental
Clearance dated 27.12.2012 in accordance with the Environmental Impact
Assessment Notification, 2006. A true copy of the Environmental

Clearance dated 27.12.2012 is marked and annexed herein as

ANNEXURE- R11/3.
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13.1t is submitted that in view of the foregoing facts and submissions, this
Hon’ble Tribunal may be pleased to take the present affidavit on record
and pass such other order(s) as may be deemed fit in the interest of justice,

which the answering respondent shall duly comply with.

14.The answering Respondent craves liberty to file additional information, if

any, till pendente lite.

.L\

P /5, ienti
VERIFICATION IH' I, T T rmig QT:Q”TLf? HETE

Verified at on this Uc?a)l: %@ 2026 , 2026 that the contents of th1s e
affidavit based on official record(s) maintained and information available in the
office are true and correct, no part of it is false and nothing has been concealed

there from.

09 FEB 2026

Q.

o 1S DEPONENT

(=t. T, 9y)

(Dr. S. "RABHU)
gzuisa 'dl' /Scientist ‘D
gafaRul, 99 g4 wiaarg 9Rada gErem
Min.of Environment,Forest and Climate Change

IR HIHTT, T
Govt. of India, New Delhi

ATTESTED
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EXTRAORDINARY
T 1—EUs 3—3T-WEUs (i)
PART II—Section 3—Sub-section (ii)

TR | WehIyTa
PUBLISHED BY AUTHORITY
| 545] 7§ faeeht, WeEw, A 4, 2014/FEH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
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THS UYEN I WIHE wel T ®) B S WiUwwl grn v et & i uftEsenet @ fr wen
H SR gAteRor sEMfaal ® vE @ sifawner w1 gen o yfEe yEaEs S SR gared Aifed SR S a9
T Y % A F $5E g@r uiEdl $ U8 gordEeE @ giaden S g A 39 sifufew @ 9w s &
I W W waEd o W, A BT GR H U9 0 o fed § UE wEdRl omavas €, af ey @ @
stfaravil % fou s i wsmEs w G wEe sEnfad # 3% wedf| @ @ aen fae s e e

S FH H UEE H TEESE wE B
[H. S-11013/2/2013-31¢ T (21E) ]
o @, Hgaa wied

MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION

New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Tmpact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-TA. (T)]
AJAY TYAGI, Jt. Secy.

950 GI1/2014 (1
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FH Eh BIECcTulE Beani EiBeaira
(1) (2) (3)
L Qe (FeETT) AfufTEm, 1986 i S 3 & 3UNA (3) & Hyvl T A1 HE A

i HEG TR R Tfed T A WY TsEa W TEiE
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T I 18 R, o7 e A TR WHH YE o Wa  (afeed Weferh wEier i A
[H. S-11013/2/2013-3T% T (31E) ]
T R, Y e

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
(D @ 3)
1. State or Union Territory level Environment Impact ‘Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2 Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-1A. (I)]
AJAY TYAGIL Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications. Delhi-110054.

Tl 2P
g 1%»:};{ 4



153

et £-1 \)1_

F. No. IA3-22/10/2022-IA.III [E 177258]
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
*hkkk

Indira Paryavaran Bhawan

Aliganj, Jorbagh Road

New Delhi-110 003

Dated: 29th March, 2022
OFFICE MEMORANDUM

Subject: Clarification regarding activities which can be undertaken for
securing the land prior to grant of Environmental Clearance-
regarding.

As per the provisions of Environment Impact Assessment (EIA) Notification
2006, the project or activities [New/Expansion/ Modernization/ change of product-
mix or raw material mix] listed in the Schedule to the said Notification would require
prior Environment Clearance (EC) from the concerned Competent Authority before
undertaking any construction work or preparation of land by the project proponent,
except for securing the land.

2. In this regard, Office Memorandum No. J-11011/41/2006-IA.1I(I) dated
19/08/2010 clarified that while securing the land, no activity relating to any project
covered under EIA Notification, 2006 including civil construction can be undertaken
at the site without prior EC except fencing of the site to protect it from getting
encroached and construction of temporary shed(s) for the guard(s).

3. Over a period of time, various options other than conventional barbed wire
and wall fencing, have come into existence, viz., use of pre-fabricated structures, pre-
cast compound wall etc. Further, in order to secure the land, the project proponent
may need to have water and electricity connection. In view of the same, it has been
decided by the Competent Authority in the Ministry to explicitly clarify that following
activities can be undertaken by the project proponent for securing the land.

i.  Fencing of the project site by boundary wall using civil construction, barbed
wire or precast/ prefabricated components.
ii. Construction of temporary sheds using pre-fabricated / modular structure,
for site office/guards and storing material and machinery.
ili.  Provision of temporary electricity and water supply for site office/guards only.

4. The above activities shall be undertaken subject to the following:

Page 1 0f2
gz }-xj,-
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i. The land should be in the legal possession of the project proponent and all
statutory approvals in respect of the project site should have been obtained.

ii. In case of involvement of any forest land, no activity shall be initiated at the
site till the Stage II Forest Clearance is obtained under the relevant provisions
of Forest (Conservation) Act, 1980. In case of applicability of Wildlife
Clearance, necessary permission from Standing Committee for National Board

“for Wildlife (SCNBWL) shall be obtained under the provisions of Wildlife
Protection Act, 1972.

ili. In case of felling of trees if any, requisite permission from the Forest
Department/Statutory Authorities of the concerned State Government shall
be obtained.

iv.  The investment made by the Project Proponent on the above, in anticipation
of the applicable clearances under the relevant provisions of the Acts/Rules,
shall be entirely at the cost and risk of the proponent.

3. However, the above dispensation would not entitle the project proponent to
claim fait accompli with regard to grant of EC or any other applicable permission
from any concerned statutory authority and further, the works of the aforesaid
nature shall have no bearing on appraisal of the project for grant of EC which shall
follow the due process and procedure as laid down in EIA Notification 2006, as
amended.

6. This O.M. is being issued in supersession of the earlier O.M. dated
19/08/2010 and with the approval of the Competent Authority. —>\
(A.K. Agrawal)
Director
To
1. Chairman, Central Pollution Control Board (CPCB)
2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs
4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs
5. All the Officers of 1.A. Division

Copy for information to:

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS (EF&CC)

PPS to Secretary (EF&CC)

PPS to DG (FC) & SS

PPS to AS(TK) / AS (NPG)/ AS(RS)

PPS to JS (SKB)

Website, MoEF&CC /Guard file.

SlaEy L oRia

T Py~

Page 2 of 2
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

No. SEIAAHRI2012 g¢ Dated:, 2.7 /272 .
To

M/S EXPERION Developers Pvt. Ltd
Regd. Office; 03-04, A- Tower,
Unitech Business park Sector-41, Gurgaon

Subject:  Environmental Clearance for proposed Group Housing
Complex located in the revenue estate of village- Chauma at
Sector-112, Gurgaon, Haryana.

~ Dear Sir,

This  has reference to your application no. G-
RE/PC/112GH/ENV/GOVT/12 Nil dated 11-11-2011addressed to Director IA-
(IIT), MoEF Gol received on 11-11-2011and transferred to M.S. SEIAA on 18-
05-2012 and subsequent letters dated 19-06-2012, 19-07-2012, 10-05-20[2 &
27-05-2012 seeking prior Environmental Clearance for the above project under
the EIA Notification, 2006. The proposal has been appraised as per prescribed
procedure in the light of provisions under the EIA Notification, 2006 on the
basis of the mandatory documents enclosed with the application viz., Form-1,
Forml-A & Conceptual Plan, Proposed TORs , EIA/EMP on the basis of
approved TORs and the additional clarifications furnished in response to the
observations of the State Expert Appraisal Committee (SEAC) constituted by
MOEF, GOI vide their Notification 23.3.2012, in its meetings held on 22-08-
2012 & 10-10-2012 awarded “Gold” grading to the project.

[2] It is inter-alia, noted that the project involves the construction of a
group housing project at village- Chaurna at Sector-112, Gurgaon, Haryana on a
total plot area of 94821.74 sqmt. The total built-up area is 243005 sqmt. The
Maximum height of the building will be 91 mts and they have taken the
permission for Airport Authority. The Group Housing buildings will have
Basements + G + 7 Floors G+27Floors. The total population of the complex will
be 3553 including residents, staff and visitors. The project proponent has

proposed to develop apartments villas Town Houses, EWS, Convenient

shopping, Community building and Nursery School. The total water
89
S o W €. *’}
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requirement will be 645 KLD and the fresh water requirement shall be 303 KLD
which will be met from HUDA water supply. The 380 KL.D of waste water shall
be treated in the STP of 475 KLD. 342 KLD of rtreated waste water shall be
recycled and reused for flushing horticulture DG cooling ete. leading to zero
exit discharge. The total power requirement will be 4.5 MVA which will be
supplied by DHBVN. The Project Proponent has proposed to develop green belt
on 30% of project area (20% for tree plantation + 10% for landscaping). The
Project Proponent proposed to construct 24 no. of rain water harvesting pits. The
solid waste generation will be 1508 kg per day. The bio-degradable waste will
be converted to compost in the project area and manure produced will be used
for horticulture and green belt development. The total parking spaces proposed

are 1602 ECS. The total cost of the project is about 250 crores,

13] The State Expert Appraisal Committee, Haryana after due
consideration of the relevant documents submitted by the project proponent
and additional clarification furnished in response to its observations have
recommended the grant of environmental clearance for the project mentioned
above subject to compliance with the stipulated conditions. Accordingly, the
State Environment Impact Assessment Authority in its meeting held on 17-11-
2012 decided to agree with the recommendations of SEAC to accord necessary
environmental clearance for the project under Category 8(b) of EIA
Notification 2006 subject to the strict compliance with the specific and general

conditions mentioned below:-

PART A-

SPECIFIC CONDITIONS:-

Construction Phase:-

[1] “Consent for Establishment” shall be obtained from Haryana State

Pollution Control Beard under Air and Water Act and a copy shall be
submitted to the SEIAA, Haryana before the start of any construction
work at site.

[2] A first aid room as proposed in the project report shall be provided both
during construction and operational phase of the project.

(3] Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. Provision should be made for mobile

toilets. Open defecation by the laboures is strictly prohibited. The safe

S0
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disposal of waste wate:-’:“?éuid‘,"""§olid wastes generated during the
construction phase should be ensured.

Aﬂ the topsoil excavated during construction activities should be stored
for use in horticulture/landscape development within the project site.
Disposal ¢f muck during coustruction phase shuuld not create any adverse
efizct on the neighboring cammunitics and be disposdd eff taking
necessary precautions for generat safsty and health aspedts of people,

oniv in approved sites. with the approval of competent authotl it

Construction spoils, including bituminous material and other hazardous
inaterials, must not be allowed to contaminate watercourses and the dump
\I[ES fc-r such matenal "1'1“!; be w‘uu.e so that hev shovid nat teach mtu
1‘*e uwmd water and any. hdzardous W"(Sie gcnemtcd during mmtructwn
phase, should be dlsposf:d oft as pei apphcable rules and nonm mth
neCtssmy appwval of lhe } :u"y na Statu Polluuon CO"[IQ! Boand

The diesel oeneratou sets to be used durmg COl’lStl'uCtl()'l phase should lx
of low sulphur diésel type and vhould contorm to [Zm'umm

(Pr otectlon) Ruies pl’f‘.‘bul 1bed for air and

tae ermssxon stanc!ams

The dxescl :'eqlured for operatmg DG sets ahall be storcd in undcrgn ound

tanxs and 1t reqmred clean ance ixom Chr £

ontrolie" of Explosives shall
be laken S ? .[ '5 '
'»':csidemi\"‘l standards botir

!oads nn the amm A1 i '=r-'l

| ',lmmg, ¢ «,natrm tron [‘hu“'

ammem air anu noi s¢ !c*-o‘/

er il

869 und as amended on

v,

c}‘é",‘;‘l‘r}d xe. Ty

'thrm water contrcil”' IWB, :::md .,131‘3 emndard: Lor

gnsured

I
i
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[15]

[16]
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Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices as referred.

In view of the severe constrains in water supply augmentation in the
region and sustainability of water resources, the developer will submit
the NOC from CGWA specifying water extraction quantities and
assurance from HUDA/ utility provider indicating source of water
supply and quantity of water with details of intended use of water —
potable and non-potable. Assurance is required for both construction and
operation stages separately. It shall be submitted to the SEIAA 7/ R.O.

MOEF, Chandigarh before the start of construction.

Roof should meet prescriptive requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material to fulfill

requirement.

Opaque wall should meet prescriptive requirement as per Energy
Conservation Building Code which is proposed to be mandatory for all air
conditioned spaces while it is desirable for non-air-conditioned spaces by

use of appropriate thermal insulation material to fulfill requirement.

[17] The approval of the competent authority shall be obtained for structural

[18]

safety of the building on account of earthquake, adequacy of fire fighting
equipments, etc. as per National Building Code including protestion
measures from lightening etc. If any forest land is involved in the
proposed site, clearance under Forest Conservation Act shall be obtained
from the competent Authority.

Overexploited groundwater and impending severe shortage of water
supply in the region requires the developer to redraw the water and
energy conservation plan. Developer shall submit details of good
practices that have been included in the project to reduce the overall
footprint of the proposed development including a detailed water balance
along with source and quantities of potable and non-potable water
requirement (including water requirement during construction phase)
incorporating water efficiency / savings measures as well as water
reuse/recycling within 3 months to the SEIAA, Haryana and R.O.

MOEF, GOI, Chandigarh before the start of construction.

92
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[20]

[21]

[22]

(23]

[24]

125]

[26]

[27]
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The Project Proponent shall construct 24 nos. rain water harvesting pits
for recharging the ground'wat‘ér within the project premises. Rain water
harvesting pits shall be designed to make provisions for silting chamber
and removal of floating matter before entering harvesting pit.
Maintenance budget and persons responsible for maintenance must be
proQided;Care shall also be taken that contaminated water do not enter
any RWH pit. _\

The Project Proponent shall provide minimum one hydraulic ladder of

sufficient length for escape of people in case of fire,

The Project Proponent shall submit assurance from the DHBVN for
supply of 4.5 MVA of power supply before the start of construction. In
no case project will be operational solely on generators without any

power supply from any external power utility.

Detail calculation of power load and ultimate power load of the project
shall be submitted to DHBVN under intimation to SEIAA Haryana
before the start of construction Provisions shall be made for electrical

infrastructure in the licensed area.

The Project Proponent shall obtain NOC from nearest fire station before

the start of construction.

The Project Proponent shall not raise any construction in the natural land
depression / Nallah/water course and shall ensure that the natural flow

from the Nallah/water course is not obstructed.

The Project Proponent shall keep the plinth level of the building blocks
sufficiently above the level of the approach road to the Group Housing
Project as per prescribed by-laws. Levels of the other areas in the Group

Housing Projects shall also be kept suitably so as to avoid flooding.

Construction shall be carried out so that dénsity of population does not
exceed as:approved by Director General Town and Country Department
Haryana.

The Project Proponent shall submit an affidavit with the declaration that

ground water ‘will not be. used for construction and only treated -water

should be used for constructicn.

93
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[28] The project proponent shall not cut any existing tree and project
L landscaping plan should be modified to include those trees in green area.
[29] The project proponent shall provide helipad facility as required under
NBC norms.fex Towe~ Boving RepWt ove lhawvs Cowelers:

[30] The project proponent shall ensure that ECBC norms for composite
climate zone is met. In particular building envelope, HVAC service
water heating, pumping, lighting and electrical infrastructure must meet
ECBC norms.

[31] The project proponent shall install dust screen during construction,

[32] The project proponent shall obtain permission of Air Port Authority
regarding height clearance before the start of construction.

[53] The project proponent shall keep the plinth level of the building above
the HFL (High Flood Level) of the said Najafgarh Jheel/ drain attained
in the last 100 years.

[34] The project proponent shall obtain NOC from HUDA as well as
Irrigation Department before the start of construction, regarding possible

adverse effect of project proposal on the said Najafgarh Jheel.

[35] The project proponent shall provide mobile sulabh toilets instead of soak
pit during construction phase for disposal of sullage.

Operational Phase:

[a] The Sewage Treatment Plant (STP) shall be installed for the treatment of
the sewage to the prescribed standards including odour and treated

'+ effluent will be recycled to achieve zero exit discharge. The installation of
STP should be certified by an independent expert and a report in this
regard should be submitted to the SEIAA, Haryana before the project is
commissioned for operation. Tertiary treatment of waste water is
mandatory. Discharge of treated sewage shall conform to the norms and
standards of HSPCB, Panchkula.

[b]  Separation of the grey and black water should be done by the use of dual
plumbing line. Treatment of 100% grey water by decentralized treatment
should be done ensuring that the re-circulated water should have BOD
maximum upto 10 ppm and the recycled water will be used for flushing,
gardening and DG set cooling and running of fountain in the water body
to achieve zero exit discharge.

[e] For disinfection of the treated wastewater ultra-violet radiation or

ozonization process should be used.
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The solid waste generated should be properly collected and segregated.

Bio-degradable waste shall be: decomposed at site and dry/ inert solid

‘waste should be disposed. off to approved sites for land filling after

recovering recyclable material.

Diesel power generating sets proposed as source of back-up power for
lifts, common area illumination and for domestic use should be of
enclosed type and conform to rules made under the Environment
(Protection) Act; 1986. The location of the DG sets should be in the
basement as promised by the project proponent with appropriate stack.
height i.e above the roof level as per the CPCB norms. The diesel used
for DG sets should be of low sulphur contents (maximum upto 0.25%).
Ambient Noise level should be controlled to ensure that it does not
exceed the prescribed standards both within and at the boundary of the
Proposed Residential Complex.

The project proponent should maintain at least 20 % as green cover area
for tree plantation especially all around the periphery of the project and
on the rfoad sides preferably with local species so as to provide protection
against particulates and noise. The 10% open spaces inside the plot
should be preferably landscaped and covered with vegetation/grass, herbs
& shrubs. Only locally available plant species shall be used.

Weep holes in the compound front walls shall be provided to ensure
natural drainage of rain wiater in the catchments area during the monsoon
period.

Rain water harvesting for roof run-off and surface run-off, as per plan

submitted should be implemented. Before recharging the surface run off,

pre- treatment through sedimentation tanks must. be done to remove
suspended matter, oil and grease. The bore well for rainwater recharging
shall be kept at least 5 mts. above the highest ground water table. Care
shall be taken that contaminated water do not enter any RWH pit.

The ground water level and its quality should be monitored regularly in
consultation with Central Ground Water Authority.

There should be no traffic congestion near the entry and exit points from
the roads adjoining the proposed project site. Parking should be fully
internalized and no public space should be utilized.
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A report on the energy conservation measures conforming to energy
conservation norms finalized by Bureau of Energy Efficiency should be
prepared incorporating details about building materials & technology, R
& U Factors etc and submitted to the SEIAA, Haryana in three months
time.

Energy conservation measures like installation of CFLs/TFLs for lighting
the areas outside the building should be integral part of the project design
and should be in place before project commissioning. Used CFLs and
TFLs should be properly collected and disposed off/sent for recycling as
per the prevailing guidelines/rules of the regulatory authority to avoid
mercury contamination. Use of solar panels must be adapted to the

maximum extent possible for energy conservation,

The solid waste generated should be properly collected and segregated as
per the requirement of the MSW Rules, 2000 and as amended from time
to time. The bio-degradable waste should be composted by vermi-
composting at the site ear marked within the project area and dry/inert
solid waste should be disposed off to the approved sites for land filling
after recovering recyclable material.

The provision of the solar water heating system shall be as per norms
specified by HAREDA and shall be made operational in each building
block.

The traffic plan and the parking plan proposed by the PP should be
adhered to meticulously with further scope of additional parking for
future requirement. There should be no traffic congestion near the entry
and exit points from the roads adjoining the proposed project site. Parking
should be fully internalized and no public space should be used.

The Project shall be operationalized only once HUDA will provide

domestic water supply system in the area.

Operation and maintenance of STP, solid waste management and

electrical Infrastructure shall be ensured even after the completion of

sell.

Different type of wastes should be disposed off as per provisions of

municipal solid waste, biomedical waste, hazardous waste, e-waste,

batteries & plastic rules made under Environment Protection Act, 1986.
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Standards for discharge of environmental pollutants as enshrined in
various schedules of rule 3 of Environment Protection Rule 1986 shall
be strictly complied with,

Water supply sh,alll be metéred to different residential units and different

utilities,

[i]

PART-B. GENERAL CONDITIONS:

The Project Proponent shall ensure the commitments made in Form-1,

Form-1A, EIA/EMP and other documents submitted to the SEIAA for

- the protection of environment and proposed environmental safeguards

[ii]

L]

[iv]

Ivl

il

are complied with in letter and spirit.

Six monthly compliance reports should be submitted to the HSPCB and
Regional Office, MOEF, GOI, Northern Region, Chandigarh and a copy
to the SEIAA Panchkula, Haryana,

The SEIAA, Haryana reserves the right to add additional safeguard

measures subsequently, if found necessary. Environmental Clearance

granted will be revoked if it is found that false information has been given

for getting approval of this project. SEIAA reserves the right to revoke

the clearance if conditions stipulated are not implemented to the
satisfaction of SEIAA/MoEF.

The Project proponent shall not violate any judicial
orders/pronouncements issued by the Hon’ble Supreme Court/High
Courts.

All other statutory clearances such as the approvals for storage of diesel
from ‘Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,
1972, Forest Act, 1927, PLPA 1900, etc. shall be obtained, as applicable
by project proponents from the respective authorities priof"t,o construction
of the project.

The Project proponent should inform the public that the project has been
accorded Environment Clearance by the SEIAA and cbpies of the
clearance letter are available with the State Pollution Control Board &
SEIAA. This should be advertised :»§'ithin 7 days from the date of issue
of the cléarance letter at least in two local newspapers ‘that are widely

circulated in the region and the copy of the same should be forwarded to
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SEIAA Haryana. A copy of Environment Clearance conditions
shall also be put on project proponent’s web site for public
awareness. :

[vii] Under the provisions of Environment (Protection) Act, 1986, legal action
shall be initiated against the Project Proponent if it was found that
construction of the project has been started before obtaining
environmental clearance.

[viii] Any appeal against the this Environmental Clearance shall lie with the
National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

[ix] The project proponent shall put in place Corporate Environment Policy
as mentioned in MoEF, Gol OM No. J-11013/41/2006-1A 11 (1) dated
26.4.2012 within 3 months period.

[x] The fund ear-marked for environment protection measures should be
kept in separate account and should not be diverted for other purposes
and year wise expenditure shall be reported to the SEIAA/RO MoEFGol
under rules prescribed for Environment Audit.

[xi] The Project Proponent shall obtain NOC under Aravalli Notification

from CEC of Hon’ble Supreme court regarding coverage under Aravalli

Notitication.
i
MembegSecretary,
State Leve drenment Impact
Assessment Authority, Harvana, Panchkula.
(o 7
Endst. No. SEIAA/HR/2012 SR vt o cnnmoniBunnsn

A copy of the above is forwarded to the following:

1. The Additional Director (IA Division), MOEF, GOI, CGO Complex,
Lodhi Road, New Delhi.

2. The Regional office, Ministry of Environment & Forests, Govt. of India,
Sector 31, Chandigarh.

3, The Chairman, Haryana State Pollution Control Board, Pkl.

\

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula
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